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O.A.N().206 OF 2007 

ORDER DATEI) 12.12.07 
CORAM: SlIm C.RMOIIAPATRA, MEMBER(ADMN.) 
M.AN0561 /()7 

Mr. ilK. Mohantv, LdCounsel 	for 	the 	applicant 
	

and 

Mr.S.Barik,Ld.ASC for the respondents are present. 

2. In spite of the order dated 19.09.07 of this Tribunal, the 

Appellate Authority has still not finalized the appeal pending before 

them though more than 45 days have elapsed since then. 

MrBarik,LdASC sought two months time from the date of his tiling the 

M,A.561/07 on 2,1 1.07. This request is tlt to he unacceptable as by 

now more than two and halt' months have been taken by the respondents 

to comply with the order of this Tribunal. 

Hence, one month's time from today is allowed by which time 

the appeal must he decided and the order issued tailing which adverse 

t iterete will he 

M.A.561 /07 is, accordingly, disposed of. 

Copies of this order he handed over to both the parties. 

M4C. 


